I N THE SUPREME COURT OF | NDI A
Cl VI L APPELLATE JURI SDI CTI ON

ClVIL APPEAL NO 7132 OF 2013
(@ SPECI AL LEAVE PETI TI ON(Cl VI L) NO. 8918 COF 2012)

CHAI RVAN, Bl HAR SCHOOL EXAM BOARD & ANR PETI TI ONER( S)
VERSUS
SANJAY KUMAR & ORS. RESPONDENT( S)
ORDER
1. Leave granted.
2. This appeal is directed against the judgnent and order

passed by the Hi gh Court of Judicature at Patna in L.P.A No.429 of
2010, dated 21.06.2011. By the inpugned judgnent and order, the High
Court has directed the Bihar School Exam nation Board-appellant
herein to declare the results of the students studied in an

unrecogni sed col | ege.

3. We have heard | earned counsel for the parties to the |lis.

4. It is not in dispute nor it can be disputed by the
respondents-herein that they have studied in an unrecognised
col | ege. If that is so, in our opinion, the H gh Court was not
justified in directing the Bi har School Exam nation Board to declare
the results of the students who have studied in an unrecognised
college. In view of the aforesaid, the inpugned judgnment and order
passed by the H gh Court cannot be sustained and the sanme requires

to be set aside.
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5. In the result, we allow this appeal and set aside the
i mpugned j udgnent and order passed by the H gh Court. No costs.

Ordered accordi ngly.

........................... J.
(H. L. DATTU)

........................... J.
( SUDHANSU JYOTI MJUKHOPADHAYA)

NEW DELHI ;
AUGUST 23, 2013
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| TEM NO. 51 COURT NO. 4 SECTI ON XVI
SUPREME COURT OF I NDI A
RECORD OF PROCEEDI NGS
Petition(s) for Special Leave to Appeal (Civil) No(s).8918/2012
(From the judgenent and order dated 21/06/2011 in OCWNC

No. 9738/ 2009, LPA No. 429/ 2010 of the H GH COURT OF JUDI CATURE AT
PATNA)

CHAI RVAN Bl HAR SCHOOL EXAM BOARD & ANR. Petitioner(s)
VERSUS
SANJAY KUMAR & ORS. Respondent ('s)

Date: 23/08/2013 This Petition was called on for hearing
t oday.

CORAM :
HON BLE MR. JUSTICE H. L. DATTU
HON' BLE MR, JUSTI CE SUDHANSU JYOTI MJKHOPADHAYA

For Petitioner(s) M.J.P.Cama, Sr.Adv.
M. Gopal Singh, Adv.

For Respondent (s) M . Ashut osh Thakur, Adv.
Priya Rai, Adv.
For M. Neeraj Shekhar, Adv.

UPON hearing counsel the Court nade the follow ng
ORDER
Leave granted.
Heard | earned counsel for the parties to the lis.
The appeal is allowed, in terns of the signed order.
(G V. Ranana) (Vi nod Kul vi)

Court Master Asstt. Registrar
(signed order is placed on the file)
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